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Durga Sandeep Raheja DCIT- CC-4(1),
Construction House-B, 2™ Floor | §9TH/ | Room N0.1906, 19" Floor
623, Linking Road, Khar (West) | Vs. | Air India Bldg., Nariman Point

Mumbai-400 052 Mumbai-400 021
WA ./ S3Mg3RY /PAN/GIR No. AAAPR-5878-H
(&FfﬁﬂT?ff/Appellant) ‘ : ‘ (CIRIRﬁ/ Respondent)
Assessee by : Shri Sanjay Sawant - Ld. AR
Revenue by : Shri Bharat Andhale— Ld. Sr. DR
AR B AR/ |
Date of Hearing ' 02/06/2021
AT BT ARG / 02/06/2021
Date of Pronouncement

MM/ ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The Ld. AR, at the outset, submitted that the assessee has already
opted for settlement of dispute for the year under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and received Form No.3 from
appropriate authority. Accordingly, Ld. AR sought withdrawal of the
appeal. The Ld. DR did not object to the same.



2. In view of foregoing, the assessee’s appeal stand dismissed as
withdrawn with a liberty to assessee to seek restoration of the appeal in
case the aforesaid declaration filed under the scheme is not accepted,
for whatever reasons.

3. The appeal stand dismissed as withdrawn.

Order pronounced on 02" June, 2021.
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